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IN THE HIGH COURT OF DELHI AT NEW DELHI
+  W.P.(C) 7559/2021

DINESH KUMAR .. Petitioner
Through:  Mr. Abhay Kumar Bhargava,
Adv.
Versus

UNION OF INDIA THROUGH THE SECRETARY

&ORS. L. Respondents
Through:  Mr. P S Singh, CGSC and Mr.
G S Rathore, AC with Mr. Yespal,
Inspector, CISF

CORAM:

HON'BLE MR. JUSTICE C. HARI SHANKAR

HON'BLE MR. JUSTICE OM PRAKASH SHUKLA

ORDER (ORAL)
% 09.01.2026

C. HARI SHANKAR, J.

REVIEW PET. 21/2026 and CM APPL. 1360/2026 (condonation
of delay in filing review petition)

1. This petition seeks review of judgment dated 14 October 2025
passed by us in WP(C) 7559/2021. The review petition has been filed
by and is being argued by a Counsel who was not the Counsel who

argued the writ petition before us.
2. The Supreme Court has repeatedly advised against this practise.

3. On Mr. Bhargava commencing his arguments, we queried of

Mr. Bhargava as to whether the point that he now seeks to urge in the
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review petition was ever argued before us.

4, He submits that he cannot make a statement in that regard as he
was not the Counsel who argued the writ petition. He, however
concedes that the points on which he is seeking review have not been

raised in the writ petition.

5. On the basis of the material in the writ petition and the points
argued before us, we have examined our judgment and we find no

error apparent in it thereof.

6. The review petition is accordingly dismissed.

C. HARI SHANKAR, J.

OM PRAKASH SHUKLA, J.
JANUARY 9, 2026
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